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CEXRTRAL ADMIRISTRATIVE TRIBURAL
PRINCIPAL EERCH '

O.A. Nb.2226/2004
New Delhi this the 24 day of April, 2006

Hon'hie Shiri Shanker Raju, Viember {J)
Uon'hie Mirs. Chitra Chopra, Member (A}

Shri G.L. Tulstkar

Training Officer (MRC),

National Yocational Training Instituts for Yomen,

D-1, Sector 1,

Noida 201 301, ' -Appilicant

(By Advocate: Shri S. Sunil for Shri C. Harishankar)

Marsus

1. Union of India
Through ihe Secreiary,
Ministry of Labour,
Shram Shakil Bhavan,
New Deibi.

2. Regional Yocational Training Institute Jor Women
Kashinath Dhury Path,
Dadar (W), Mumbai-400 028

3. National Vocational Training Institute for Women
D-1, Sector-1, Noida, U.P.

4. Director of Training (MHOT),
D.G.E.&T, Shram Shakti Bhavan,
Raft Marg, MNew Delhi-110 001. -Respondents
(By Advocate: Mrs. R.C. Bhutia)
| ORDER (Oral)

Hordble Shri Shanker Raiu, Member A

H;—éard tha counsel.

2. it is not disputed ihat the applicant had been zecorded selection grads
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w.e.f 25.09.1985, which has ultimately been withdrawn by an order passed by

the respondents on 06.11.2003, which is impugned in the present OA. The
aforesaid order has been passed on ihe basis of an ohservation made by ihe

Bangalors Banch of the Tribunal in OA Né.??SIEDOE in 5.5. Kambile ¥s. Union

. of India, where finging that the applicant was not eligible for selection grade

w.ef 25.00.1985. It is expected that respondents therein would taks appropriaie
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-
aciion to correct the srror by which the applicant, in the presant OA, had been
accordad selection grade.

3. Corracting the mistake, in which no show cause notice or prior opportunity

has been accorded to the applicant to defend himself, in our considered view,

when civil consequences ensue upon a Government servani, he has io be
accorded an opportunity to show cause which Is in consonance with the
principles of natural justice.

4.  Learned counsel for respondents, at this stage referrad to Annexure A-10,
o latter dated 5.12.2003, where the subject shows withdrawal of Selection Grade
wrongly awarded. We find that the aforesaid letter hés peen issusd on
5.12.2003, yet by an order dated 6.11.2003, respondents have already decided
to withdraw the benefiis from the applicant in the wake of principle of natural
justice.  We do not ﬁnd any fraud or misrepresentation ctxmhﬁi‘tted by the
applicant. in the light of the decision of Apex Court in Shyam Babu Yerma ¥Vs
Hnion of india & Ors., 1884 (27) ATC 121, respondenis should meticulously
axamine this aspect of the matter, befors withdrawing the selection grade.

5. in the resuit, OA is allowed. Impugned order causing civil consequences
without following due procedure in violation of principles of ﬁatura& justice cannat
sustain in the eyes of law.  Accordingly, impugned order is auashed and sat
aside. Howsver, inis shall not preciude them from iaking appropriaie aclion on
appliicant to show cause and also keep in mind the ratio lald down in Shyam

Babhu VYarma's  £ase (supraj.

<. Rap
(s, Chitra Chbp?‘aw}/\/ {Shanker Raju)
Yiember (&) ffiember {J]
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